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(c) whehter any agreement was reached
_wnh the Iranian Government for mutual
industrial cooperation ;and

(d) if so, the main features thercof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a) to
(d). In response to an invitation extended
by the Iranian Minister of Economy in
March, 1968, I visited Iran. During my
stay in Iran for a week 1 had some useful
discussions. The main purpose of these
discussions was to review the present arrange-
ments for industrial cooperation between
the two countries and to explore the possi-
bilitics of further cooperation in specific
fields. No formal agreement was entered
into with the Iranian authoritics in the
matter of mutual industrial cooperation.
The subjects discussed covered a wide field.
The main emphasis was on two-way co-
operation to thc mutual advantage of both
the countries and on identifying areas where
further cooperation was possible.

RESERVATION OF SEATS

1353. SHR1 RAM SINGH AYARWAL :

‘Wil the Minister of RATLWAYS be pleased
to state :

(a) whether Railway  passengers have
to spend more than the time required
for reservation and they have to wait
at Jeast for 7 days or 3 to 4 days and wheth-
cr Government propose to give same more
facilities to passengers in this regard;

(b) the steps proposed to be taken
by Government to provide sitting accom-
modation to IIl class passcngers so that
shortage of accommodation may not affect
the health of people adversely; and

(c) whether forcign tourists delete India
from their itinerary of world tour as they
are afraid of Railway accidents in India
and cannot afford to spend so much time
for reservation with the result that India
is prevented from earning foreign exchange?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) It is
true that accommodation available on
certain fast long distance trains falls
short of the demand for it and gets
booked up quite seon after reservation
is opened. Anyone trying to secure
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accommodation thereafter may
times have to wait a few days.

some-

The Railways are tyring to meet the situa-
tion by strengthening the composition of
fast long distance trains and by putting on
additional trains. But they operate
under certain constraints, like shortage of
stock and power and the difficulty of finding
suitable paths on sectons with heavy density
of traffic.

(b) As mentioned in answer to part (a)
of the Question, thc Railways are trying to
improve the availability of accommodation
by adding more coaches to the existing
trains and by putting on additional trains,
particularly on routes on which demand for
accommodation outstrips the availability
of it, but the limiting factors are availability
of stock and power and availability of
suitable paths.

(c) The Railways have no information
about this.

12-15 HRs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

NON-IMPLEMENTATION OF CENTAL
GOVERNMENT'S ORDERS BY KERALA GOVT.

MR. SPEAKER: ShriBrij Bhushan Lal.

SHRI1 VASUDEVAN NAIR (Pecrmade) :
Excuse me, Sir, for just rising on a point of
clarification. Right from the start of this
session many of us had given notices of
motions on a subject like this. May be,
there was a difference in the wording, but
it arose from a conflict between the
Central Government and the Kerala Govern-
ment on the Ordinance and the contro-
versy that followed. But, unfortunately,
our motions were rejected. Yesterday some
of us were told that some of our names will
also be balloted, but then we-were given to
understand that becausc there was some
difference in the wording of our motions
our names were dropped and werc pot
balloted; only other names were balloted.
This is a subject which, naturally, affects
some of us very vitally, What arc we to
do? We have to come to you for justice and
we expect that justice from you.

MR. SPEAKER: I know, naturally, you

will be very much interested. 1 understand
that. Shri Sreekantan Nair and all the
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[Shri Vasudevan Nair}

Kerala friends would be interested in it.
Whatever it is, I shall look into it, how it
was done and all that. Now that it is there
on the Order Paper, we will have to go
through it. How best we can rectify it,
we shall consider ugain.

SHRI N. SREEKANTAN NAIR (Quilon):
1t is a matter two months old. To take up
this question herc and discuss the Kerala
Government does not do us any good.
We are not going to threaten; we can only
be sorry about it.

SHRI P. RAMAMURTI (Madurai): I
would like to point out that a very serious
question regarding the entire constitutional
functioning of the States and the Centre
has becn raised by this. In view of the
importance of the subject I would like to
submit to you that by means of a calling-
attention motion this subject cannot be dealt
with adequately. Thereforc 1 would likc
to request you to allow us a discussion .of
this wholc question by some motion or some
such thing.

N o @ (T): i qfq
S FT gHET FIAT AEAT § | I
FHATET F TZAA F AR I A T
AW ¥ F §raeg § q9T9 IS @IV AT
¢, Ta% a1 § o o A.q79 A A0
aufa &, a7 ¥ 9§ owEA &

SHRI H. N. MUKERIEE (Calcutta
North East): You have lately pointed out
over thc question of floods and drought
that a calling-attention notice would not bc
sufficient; on the contrary, a discussion
would bc very much more worth while.
To my way of thinking this idea of thc
relationship between the centre and the
States, which we have to work out to the
satisfaction of the country, is the most
important current political problem about
which statements are being made by Chief
Ministers and Central Ministers as well as
in editorials of different newspapers while
Parliament during session at this particular
time does not seem to be grappling with the
problem properly. We have this calling-
attention notice; but some of us had also
given notice of a motion. The calling-
attention matter has come up and I do not
like to hinder the passage of this matter.
But there should be a very serious and
definitive discussion in Parliament of this

very important constitutional political
question which has cropped up. That is
why I would like you to help us in finding
ways and means of having a motion.

SHRI SURENDRANATH DWIVEDY
(Kendrapara): This morning I wrote to you
a letter about this very matter and I have
given notice of motion for a discussion.

MR. SPEAKER: 1 would myself like to
say that it is a very serious matter. It is
not only between Kerala and thc Centre or
anybody; it is about the Centre-States
rclationship and for the integration of
India it is very necessary...... (Interrup~
tion). At least when I am speaking, please
do not disturb me. After all, different
parties are ruling over different States.
Therefore it is a very important question.
As you say, we must have scme day a full
day’s debatc and a constructive way of
approach to the problem. But I would
also discuss this with the Home Minister.
We shall sce when it can be donc. I will
also consult the Govcrnment. It should
be constructive and useful.

SHRI BR1J BHUSHAN LAL (Bareilly):
Sir, 1 call the attention of thc Minister of
Home Affairs to thc following matter of
urgent public importance and I request that
hc may make a statement thercon:—

Non-implementation of thc Central
Government'’s orders by the State Govern-
ment of Kerala, in connection with the
strike by the Central Government em-
ployecs.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): Mr. Speaker, Sir,
on September 17, 1968, the Central Govern-
ment had sent a wircless message to all
State Governments in which the Statc
Governments werc informed that reports
regarding instigation of employees to go
on strike and incitement to violence and
intimidation of employees had been received.
It. was pointed out that all such activities
and instigation by public utterances or in
writing violated provisions of the Eessen-
tial Services Maintenance Ordinance, 1968
which had been promulgated on September
13, 1968. The Statc Governments were
requested to issue appropriate instructions
immediately to district authorities to take
suitable action, including arrest of and
institution of cases against instigators/
offenders..
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The Kerala Government, in a message
dated September 18, 1968, regretted their
inability to issuc instructions on the lines
suggested by the Central Government. The
attention of the Statc Government was
thereupon invited on September 19 to the
provisions of Article 256 of the Constitu-
tion under which an obligation has been
cast upon the Statc Governments that
their exccutive power shall be so exercised
as to ensure compliance with laws made by
Parliament. It was further pointed out
that the provisions of the Essential Services
Maintenance Ordinance, 1968 relating to
instigation or incitement of employees to
g0 on strike were part of such a law. The
State Govt. thereupon informed the
Central .Govt. on September 19 that all
action neccssary and found suitablc was

being taken, keeping in view the provisions |

of article 256 of the Constitution.

SHRI V. KRISHNAMOORTHI
(Cuddalorc) : Sir, on a point of order.
The hon. Home Minister was making a
statement that undcr article 256 of the
Constitution a direction has been issued to
the Kcrala Government.

MR. SPEAKER : That is not a point of

order. We arce not discussing constitu-
tional points.
SHRI V. KRISHNAMOORTHI: Hc

was further referring to “laws made by
Parliament”™. This is not an Act made by
Parliament; it is a law passed by Shri Chavan
.. ..(interruptions)

MR. SPEAKER: If hon. Members per-
sist in spcaking like this nothing will be
taken down. Now, what is the point of
order? After all, an Ordinance cannot be
effective for more than six wecks after the
commencement of the session..........
(interruptions) Of course, Parliament has
the right to throw that Ordinance out.
But it is known to all of us that an Ordinance
has thc samc effect as any Act passed by
Parliament....... (interruptions)

SHRI V. KRISHNAMOORTHI: It be-
comes an Act only after it is approved by
Parliament. ... (interruptions)

MR. SPEAKER: This is not proper. At
times, some person may say something whith
may not be to our liking. Still, we will have
to give a hearing to it.....(inferruptions)
Whether you like it or not, whether you
- approve of what he says or not, you will
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have to hear the Minister. 1 would appeal
to both Shri Nambiar and Shri Jyotirmoy
Basu that they have no right to prevent a
Minister from expressing his  views.
Whether you like what they say or not, you
will have to hear them and they have the
right to speak. As Shri Hiren Mukerjee

~and Shri Dwivedy were suggesting, if you so

desire, later on we can have a discussion on
the general question. I have. myself said
that it is an important question. But if
you do not want to hear the Minister be-
cause you do not like what he says, how
can the work of the House go on?

SHRI VASUDEVAN NAIR: But the
Minister is so provocative,

MR. SPEAKER: Whatever it is, may I
appeal to both sides, including Shri Sheo
Narain and Shri Nambiar, to allow the
House to proceed with its business ? Shouting
down a Minister is not the way of conduct-
ing the procecdings here. Now, Shri Brij
Bhushan Lal may ask his question.

W qA O AW A R
rTEle #1 73T § wIGH EraT & 5 17
faqeaT, 1968 ®Y §e TEAAS T A
ZEZFER ST AT, 18 faaraT, 1968 %7
T FTHT7 T & TANHE T qAE
FY TE AT 97 TRINT A FAF
T gAufafasy anfgx #v) s9 &
ma g & 5 dgo TR A IR
Forear FFAE AT AT AL |1 1 S 19
faqsax, 1968 #1 Afewa 256 &
TIfaaes F1 q7% FF TE7FT qa9AG
feamt T, aY. 39 &Y qTF 7 98 w@G
T f% g9 geaw TAwT A9 | a8 OF
af g€ am & fF o T s oF ’e
aEowE § | AT 7w Rewe ¥ Iy AN
T & fF T T B A F @A g
&y g A g TR T aHEr
fF T T, TAT IT T, §
FAAEE FOT ¥ T (IS AT 0
TG | AT TET faT AT, aY O et
A, TO9T, FEA gAY | oW
¥ FTFIL 7 Afesar 256 ¥ wifA-
I FY TF A FER AT A
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[k o sywor v

feoné, @Y 9w ¥ s faar fF gEaw
wra forar StoT 1 3aT 3@ Afan T
AET )

# 7g WA =TT g £ s
T W AR A geAd w4,
s = H 5 e 1 Fiedieggeee
- T 42T 7 &Y A} 27 ok f -

e & foww 3=8 9T @ & |

SHRI Y. B. CHAVAN : The hon.
Member has not asked me any question. He
has only cxpressed an opinion.

SHRI SURENDRANATH DWIVEDY:
There was a specific question asked—whe-
ther the State Government was consulted
about it. Let him answer it. Was the

*State Government consulted ?

SHRI Y. B. CHAVAN: No, Sir.

SHRI S. M. BANERJEE (Kanpur) :
Chief Minister Namboodiripad is not his
servant (Interruptions).

Y smEe vE WA (WEe)
HegW WERA, W9 ¥ 1967 ¥
@ ¥ IqUw A d A
FAN T@ER T gt § T@E
FEAR T F AT FT ST
Y § gg UF a97 IR fawg @
g A A AE AT AW g g
ST T/ AT 1 AT G | Fae ey
I § gH g @ FT Tg A qF T
& @ri A afqa 7 a9 & 99 &
FA g o aar @, Fo9 F I
TG AY ATaT & 99 |/ 97 Y g7 #2349
T a1 f7 &, a7 A F R
THGT A O¥ W AT AW FT AT
| @ 9w A o fafe dA g, 5=
"B i Y OF AT BT § S99 Wi Y
qH T FT FTE TF @Y 7097 qgt
TA 71 AT o g ag A e A E,
xagfe & @ ag 13 faavac st sy
Iy oA T W TEEE W& W2
17 faawae 7Y g feg T, SR
2 feeelt #1 g § ®1E @ g A
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g g f 13 faamax #1 sremw e
o o9 fF sreamRw ¥ wia 26 AT
W F FHITY AN AN F, IT H g™
T ¥ gATQ werfa afer ¥ wr
= ft wgrafa &, g TeaR a|g
FX &, I AT FT 97 T A
AW A, HIe §F 13§ T FT 17
% I 76 7 fr AR 18 Ao
FEW qamr frgm FAdi awy. . L.
(mmaw) .. ........ Q9T qg
g fF 256 g ¥ T ST TSR
faert wifgr f Fm g TrEREww &
T i ? gfz ag & 7€ g ar 18
faaqea 1 ¥ wmE FT A FAF ATET
ag & AT | 93 Y gy fRg AT,
q, 98 7 SuzAaw @ v | wifafes
ILRFWT A T JEy AT a7 A
g ar)

0 1T 77 &, ST F4qv § 75 faegs
RAfalfes 21 F7 T ¥ FAItEAy
T ZRATT F HIT H FE G N
HRW FY FTA TS T GTA FTaTfeaq
7 fpan sT-37 s v aga feA g,
TR IREITTFo AN AL, T]HN
FARANT L, TN AL | TEqa 7
AT aTQ PR gam ST srmw
2 @ *1 I=iT Faifag fFarar T8
frar 7@ ¥ T F FE TI9 g7 AA_S
& | Fgi v Y gfcfeafa § et fF gam
FHA T Mag Jq7 agg I §
IR fagT F wawr 7 Fqeny § 5 s
TG FHA 9T A § 7 AfA, T
feafa 9ra 7gi §3T &Y W@ &1, a7 oY
feafa & g TR T FEH I E
2 ? A AT ATRATE | RIAC A TS
AT =TT B

AN HON. MEMBER: Mr. Govinda

Menon, the Law Minister, should have been
arrested for his statements.

SHRI VASUDEVAN NAIR: A lawless

. Law Minister.
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SHRI Y. B. CHAVAN: 1 entirely agrce
‘with the hon. member that Centre-Statc
relations are very important. It is very
important that we look to the spirit of the
Constitution and act accordingly. This is
an indisputable and unquestionable proposi-
tion. I would like to assure hon. Members
that it is exactly this spirit that is guiding us
in this particular matter (Interruptions).

SHRI JYOTIRMOY BASU (Diamond
Harbour): That was why he toppled thc UF
Government in West Bengal |

SHRI Y. B. CHAVAN: Let us not bring
in the toppling of Governments here, They
were relevantly discussed here.

SHRI JYOTIRMOY BASU: Hc has
specialised in that.

SHRI Y. B. CHAVAN: If the hon.
Member had heard my statement carefully,
he would have seen that I did not say that
a direction under art, 256 was given. That
is a different proposition. We merely
invited the attention to the obligation of the
State Government under the article. It was
oot a direction. These are two different
propositions. Whatever conventions we
may evolve for this purpose, ultimately the
Constitotion as it is will be the basic guide
for Centre-State relationship. A State
Government may not share our views in
regard to a certain policy. But certainly
legal or constitutional obligations which
flow from certain things have to be fulfilled.
The only point the hon. Member has
made is that I have not answered this
question. 1 think 1 have answered it.
The Kerala Government had taken a cer-
tain position. But after their attention
was drawn to certain constitutional obliga-
tions, they substantially took steps—I do
not want to hide that position—though they
had reservations about the implementation
of the Government’s policy in this matter.
They had a different approach to this prob-
lem. 1 do not want to hide that matter,
At the same time, we did not want to act in
a precipitate manner. When we saw that
‘they were willing to take suitablc action,
‘we accepted thc explanation.

=t way A e (faeer waR) ¢
Ty W@y, ¥ wAwar § 5 faum
Fafewa 355 § g T fore-
TQ ¥ A F 5T FER fwma
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F TR SF &7 § FH F A A I
1 7 ¥ A T
fF FTE W 77 F1E Tog TTHTCAATHFL
o ¥ fF Iz FoeR @Y AT Faaner v
T &1 | Afe SeEw AERd, W
A F F AT T § A1 O A
QAT FTEATE | A 7 W § 5
& <itw fafaee & it faare &Y wraag
g St 1 swgEor Al fer
AT IT F IR LA w7 Y Afy @
7 G @ S W A Afrd
& ¥ o @ R, oY 3w A Feadddww
MTHEAMERLN

qEAT FATT AT 4g & FF o & oy
mﬁmgﬁvﬁsﬁuﬁmwﬁw’f
AT, AT 0T T AHHAE  TAAAEE
&, Tt il Y e, a‘-c«w‘{rﬂ’tﬁﬂﬂ"
3T 7g WA gu W fr dgw madAe
F7 QT sfusre § e Ford gfee v
F1, afeF sy femie s frae
THAHE AT FHeE AT AT A @
9TY J Faee 71 T8 foam 7

AT qAT I & f6 sy  wgr R
a9 ¥ @ faar a SR i
T {1 fgam A1 | NT FaOT FT F A

FYAST € AT F IT I ¥ g 7T T2 I
=i ?

SYY < 7 ag AT TR g e
mo'ﬁo%m’u‘r',aﬁan#%ﬁw%w
F, | & i H1E o wa< 2 o e
fafre & oA @ ¥ o gt W
T 7 TIAT AT A TR TLRHY
T TR W N F qIREET A,
T HYE GaT AT F qrw @ A A v
2?

SHRI NAMBIAR

(Tiruchirappalll):
Cock and bull stories. :
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St waw wWw TR R GER
Awgr:
“The State Government was under
no obligation to comply with the law
if it felt that such compliance was
unnccessary”’,
ag w1 fecamaiz @ %ﬁo o o
1 ag fecadie aae § ®e wEde
& AT FT TFAT 2, AT ALY F FHY
& AR T 1 A OF ar7 FrwaATT F A
T qrET Ho Ao fTo FT &, FTHY
TRARF T 3T FT qrET o 1T Tro
T AL § A AT AT RRIRT ¥ e
mo'ﬂo%a’r qET £ (smEae)
: FT AT T FT WIS
‘affraa + & % @Yo sr3o FYo F A
qrE<E av ATY o 7o fYo FV qTET
| I EE? T AT FE QAT
W T W @ § e
f& @ev sk &z 7,
AT a2AT 7, RTHH ATA-FHG-TETAE
[} WT F, AT FYAFIAT AT F,
I mquwmﬂaﬁ'ﬁ
e ZEEEE At 91 @ E 7

FT ATTT FCA HT TIHIC FT FE
srgfaea a1 wafadwa fomar &, foes
AT aZ 72 2fF oo T A
fezramt #1 T AAEE ?

SHRI Y. B. CHAVAN: | will answer it

in short. Hc has raiscd morc than half a

dozen points. I think 1 will briefly reply

to them. The first~question is: whether the

spirit of the Constitution was observed by

them. In this matter I do not'want to ex-

press any views. The factual position I
have said and I would leave it to every hon.
Member of this House to decide for him-

self as to what is the interpretation of it.

For that matter- the messages exchanged

between the Kerala Government and the

' Central Government will be laid on the Table
of the House. 1 agree to lay it on the Table.

Secondly, about the CRP there is some
sort of misconception about this wholc
matter. It is in the very natural disposition
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of CRP forces in the country. Even before
this issue of ordinance, even before this
controversy was started, thcre was already
one battallion minus a Company in Kerala
positioned therc.” It was not something
which was newly done, but in view of the
developing situation in many other States,
we rcinforced these CRP forces by another
battallion.

AN HON. MEMBER: Without askmg
thc Chief Minister.

SHRI Y. B. CHAVAN : Of course.
For this natural disposition of the
CRP, even in other States also the State
Governments were not consulted.

As far as the deployment of the forces is
concerned, the Hon. Member asked me
whether there was any legal opinion taken.
We had occasion to consult. the highest
legal adviser to the Government in this
matter last year, (Interruptions).

SHRI VASUDEVAN NAIR: Is it the
Law Minister.

SHRI Y. B. CHAVAN: I know. Hec
is your pet aversion.

SHRI VASUDEVAN NAIR: At lcast we
can be proud of supplying youthe Law
Minister.

SHRI Y. B. CHAVAN: | am cxplaining
the question about the CRP he has raised.
We were adviscd that the Government of
India is competent to deploy CRP forcecs to
protcct its own offices and property. There
is no doubt about it. Even before, not in
Kcrala, but formally in the casec of Assam
and Bengal also CRP forces were deployed
for this purposc. So, in this matter, Sir,
Government had reason to believe that it
was necessary to protect the Central offices
because of certain incidents (Interruptions)
on the 2Ist August. Because of certain
incidents on the 2lst August there was
recason for thc Government of Irdia to
belicve that the deployment of CRP was
cssential, Therefore, we made use of it.
There is no question of deliberately doing
anything wrong. I am sure that if we had
not deployed these forces there, this House
would have asked my explanation as to
‘Why did you not do that? (Interruptions).
So naturally I did my duty properly in this
marter.
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AN HON. MEMBER: There is no doubt
about it.

SHRI VASUDEVAN NAIR: Some of
them ran away joining the dacoits.

SHRI Y. B. CHAVAN: As far as perma-
nent institution is concerned, we could only
have institutions which are provided by the
Constitution.

SHRI KANWAR LAL GUPTA: What
about the special reasons why you sent the
CRP. N

SHRI Y. B. CHAVAN: I have said our
cxperience of 21Ist August, nothing more.

SHR1 BAL RAJ MADHOK (South Delhi):
Sir, I crave your indulgence to put a rather
long question, because it is very important.
The attitude of the Kerala Government
towards this ordinance, though I myself was
opposed to that ordinance, is a classic
cxample of double standards. A few months
back, therc was a-strikc by the Kerala
Government employees and the Kcrala
Government came down on it with a firm
hand. Pcoplc were beaten and arrested
(Interruptions).

MR. SPEAKER: Order, order.

. SHRI BAL RAJ MADHOK : But when it
came 1o the strike of Central Government
employecs, they said:

g AT F2T AT 9T, TTH WA F47 |

This kind of attitude and approach cannot be
justified or defended by any democrat.
‘This is only a narrow question. The wider
question is this. What happened in Kerala
brings out the question of Centre-Statc

relations. India is one country, an ancient
country. It is not just a group or union
of States. 1 think those who put this

clause into the Constitution did not do well.
India is onc country. Sometimes there
were 100 States and sometimes less. Even
in 1951, 30 States were therc. Now there
are only 20 States. India is one country.
The long history of India brings out that
whenever the Central Government was
weak, fissiparous forces raised their heads
and the country went to dogs. Thercfore,
it is very important that the country is
united and the Central Government re-
mains strong.

So far as the communists are concerned,
we know their minds. They want disrup-
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tion and chaos. (Interruptions.) So far
as .Centre-State relations are concerned,
in the past there was one party in power
at the Centre and in the States and there was
no need to go into the Constitution. But
now that we have non-Congress Govern-
ments in scveral States, it is very important
that something is done, to sec [that the
Constitution is strictly interpreted or if need
be, improved or amecnded. A number of
ex-Chief Justices of the Supreme Court
like Mr. Shastri and Mr, Mahajan, the pre-
sent Chief Justice, Mr Hidayatullah and ® °
number of great public men’including the
Congress President, Mr. Nijalingappa, have
suggested that India should have a unitary
set-up. (Interruptions).

=t o w7 sge wERy, ’RQ
gITAT T A9 2 | T 9T G
FEEEAT 8, 9T FIE ATF AT TH
dfau Faff a7 E 3w aEd
IHIE €T 7T AT ¥, 97 Bl A
sfaa g ? :

MR. SPEAKER: Order, order. It is only
a call-attention and you are to ask some
clarification. You cannot discuss whether
it should be unitary or federal, etc.
(Interruptions).

SHRI BAL RAJ MADHOK: 1In view of
all these facts, I want to know what specific
steps have been takea by the Governmeont -
to see that the Kerala Government acts up
to the Constitution? If such defiance is
allowed in one State, what effect will it have
on another State? Secondly, will the
Government appoint a high-powcred com-
mittee of this House or even of people who
are experts in constitutional law from
outside, to go into the entire question of
Centre-State relations and also suggest, in
view of the rising trend of fissiparous forces
in the country, what can bc done to
further strengthen the country and sece that
such forces are not allowed to raise their
heads.

SHRI Y. B. CHAVAN: So far as the
first portion of the hon. member’s question
is concerned, it is his own view. In a sense,
I share that view. But I may possibly
put it in a different language. So far as the
latter part of the question is concerned,
he asked me the question whether
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constitution of study team etc. could
be examined. Iwould invite the attention
of this honourable House to the
report of the study team consisting of very
eminent lawyers headed by Mr. Setalwad
which has already submitted the report.
We are examining those suggestions. There
i8 no proposal to have any additional study
team.

SHRI BAL RAJ MADHOK: What steps
have you taken to see that Kerala Govern-
ment observes the Constitution?

SHRI VASUDEVAN NAIR: He is
slandering the Kerala Government.

SHRI Y. B. CHAVAN: It is not Kerala
Government alone. Everybody in this
country has to observe the constitution.

ot geR AR FOAW (INA) : I
¥ = FHAQ I e
TN g S FAAE T § Aag
fraeftm &, ag #7 3% ¥ &1 w49
W9 T TEEHe FT OFT W
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SHRI Y. B. CHAVAN : I have answered
the first part of the question. So far as
the second part is concerned, I will require
notice.
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CoST ACCOUNTING RECORDS AMENDMENT
- RuLEes

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
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MENT AND COMPANY AFFAIRS
(SHRI BHANU PRAKASH SINGH):
On behalf of Shri Fakhruddin Ali Ahmed,
I begtolay on the Table a copy each of
the following Notifications under sub-section
(3) of section 642 of the Companies Act,
1956:—

(1) The Cost Accounting Records (Re-
frigerators) Amendment Rules, 1968,
published in Notification No. G.S.R.
1505 in Gazette of India dated the
24th  August, 1968.

. (2) The Cost Accounting Records
(Room Air-conditioners) Amend-
ment Rules, 1968, published in
Notification No. G. S. R. 1506 in
Gazette of India dated the 24th
August, 1968.

(3) The Cost Accounting Records
(Automobile Batteries) Amendment
Rules, 1968, published in Notifica-
tion No. G.S.R. 1507 in Gazette
of India dated the 24th August,
1968.

(4) The Cost Audit (Report) Rules,
1968, published in Notification
No. G.S.R. 1814 in Gazette of

India dated the 12th October,
1968.
{Placed in Library. See No. LT-
2197/68).

GOVERNMENT REsoLUTION RE: GOVERN-

MENT DECISIONS ON RECOMMENDATIONS

oF WAGE BOARD FOR HEAVY CHEMICALS
AND FERTILISER INDUSTRIBS

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
S.C.JAMIR): On behalf of Shri Jai
Sukh Lal Hathi, I beg to lay on the Table
a copy of Government Resolution No.
WB-12(10)/68 dated the 16th November,
1968 regarding Government’s decisions on
the recommendations made bythe Wage
Board for Heavy Chemicals and Fertilizer
Industries. [Placed in Library. See No, LT-
2198/68]. '



